OA.B66/96 dt. 24-7-%96
Between

0. Jagannadha Sastry | : Applicant
and |

"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH: AT HYDERABAD

1. Supdt. of Pest Offices
Gevt, of India, Khammam
Khammam Dist. AP

2., Pest Master Gereral
Andhra Circle, Vijayawada Regien
Vijayawada, Krishma Dist.

3, Chief Pest Master General

Apdhra Circle, Hyderzbaé AP ¢ Respendents
Ceunsel fer the applicant : T.N.M. Ranga Rae
"~ Advecate
Ceunsel fer the respendents : N.R, Devargj
SC fer Central Gevt.

CORAM

HON., MR. R. RANGARAJAN, MEMBER {ADMN.)

)




OA.866/96 : - #t.24-7-96
Judgement

Oral eréer (per Hem. Mr. R. Rangarajam, Member (Adrmn.)

Heard Sri I.V. Radhakrishna Murthy, fer Sri TJN.M.
'Ranga Rae, fer the applicant and Sri N.R. Devaraj fer the
respond=nts.
2. The apslicant in this OA while werking as Subspest
master was transferred frem Peddireddygudem te Vargrama-
chandrapuram en 29-4-96, The applicant states that he was
left with enly ene ye=ar ef service at the time ef his
transfer. Hence he submitted a representatien fer|his
retentien at Peddireddygudem till his retirement, |He did
net receive any reply. Later this transfer erder was
changed traqsferring him te Kethagudem frem Varara#achandra-

puram vide meme Ne.B1-2/35 dated 28-6-95 and he jefined

there en 1-7-1995, prebably en the basis ef his representa-
tien. Kethagudem is relatively nearer te Peddireddigudem.
After jeining at Kethagudem he submitted his requelst fer
veluntary retirement by his letter dated nil at Annexure-6
on the greund ef his family affairs and en his hegalth
greunds, This letter dees net indicate that he was cem-
felled te submit his veluntary retirement due to His
transfer, His request fer veluntary retirement was accepted
by the impugned letter Ne.B-1-5/J-5 éated 30-8-1995 and he
was retired as per his request en 20-9-1995, He sent a
legal netice demanding payment ef Rs,45000/- tewards salary
for the peried frem 20-9-95 te 30-6+1995, the due [date eof
his retirement en superannuatien and revisien of gayment ef
gratuity and family pensien immediately within twé¢ menths

frem the date of receipt of that netice (Annexured7).
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Respendent-3 herein ferwarded that netice te Respendent-2
fer dispesal ef that legzl netice in accerdance with law.
It is stated that ne reply has been received in this
cennectien. |
3. This OA is filed fer setting aside the meme Ne.
B.1-5/7-5, dated 30-8-95 issued by Respendent-1 heglding it
as arbitrary, illegal and veild and fer a censequeptial
directien te the resFonﬁqpts te pay him a su% of §s.45000/~
fer the peried cemmencing frem 20-9-1985 till 30-(-96 at
#he rate of\%.B,?OO/- p.m,
4.' The applicant was transferred frem Vararamachandra-
puram at the first instance. Hewever it leeks thit this
transfer was recensidered en his request and he wass
retransferred te Kethagudem which is negrer te Pegdireddi-
gudem comparéd te Vararamachandrapuram. If the applicant

is aggrieved by this transfer he has te file a represen-
tatien te the respendent autherities fer retainimg him at
Peddireidiguiem angd if pe actien has been taken, [his remedy
Vis te appreach the apprepriite ferum fer the redressal ef
his grievances. But he has net taken that ceurse ef actien,
As stated earlier his representatien te autherities

appear te have been censidered and he was transferred te
Kothagudem., If he still is having any grievance|in his
transfer te Kethagudem, then he sheuld have appreached the
Tribunal if the resPondénts failed te censider his request.
But the applicant €id net de se. But he submitted his
veluntary retirement request by Annexure-A.6. This letter
clearly shews that he requests fer veluntary retirement due
te family affairs and health greurd. The applicTnt was

retired en 20-9-1995 as per his request,
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5. The applicant new submits that he was ferced te rptire

as he was transferred out ef Peddireidigudcm and because eof
Qoluntarﬁﬁretiremcmt he lest his service frem 20-9-1995 te
30-6-1996, the due date of his retirement en superinnuation.
1f the applicant felt aggrieved by the transfer erder h;Lhas
te challenge the same in the apprepriate ferum and submitting
veluntary retirement is net an alternative remedy. Fyrther
there is ne rule te give him relief,as ptayed fer in ghis OA
to cempensate fer less ef service frem the date he veluntarily
retired i.e. 20-9-1995 till the date of nermal superannuatien
date i,e., 30-6-1996.
6. By the impugned letter dated 30-8-1995 he was pergmitted
te retire veluntarily en the basis ef his applicatien [vide
Anpexure-6, As ebserved earlier he has requested veluntary
retirement en health and ether greunds and there is ne mentien
that he is ferced te geo fer veluntary retirement sue te his
transfer. There is alse ne mentien in that letter that he was
ferced te take veluntary retirement because of the pressure

frem the autherities te carry eut his transfer. Witheut any

regsens te ceme te the cpnclusiom that he was ferced tie retire

frem service he cannet claim amy rellef., Even if suclZrelief
is claimed he has te guete cegently why the erder retiring him
veluntarily is iilegal and arbitrary and alse the extint rule
unrder which he can get the relief, Mere stating that [he was
ferced te geien veluntary retirement due te preséure is net a
valid reasen fer challengirg the impugned letter. The aver-

ment in the OA is miscenceived and is net supperted by any

f//valid rule,:ﬁhere is ne regsen te ceme to the conc%usion that

his veluntary retirement is accepted arbitrarily er with mala

fide intentien,
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7. In view ef what is stated abeve, I find the OA

does net merit censideratien even fer admissien.

8. In the result the OA is dismissed at the admiss

stage itself, Ne cests. —__H##‘,,,f4%i

(R, Rangarajan)
Membar (Admn.)

Dated : July 24, 96 D7
Dictated in Open Ceurt

ien




O.A.866/96.

Copy te:=-

1, Supdt ef Post Offices, Govt. of India, Khammam; Khammam Dist .

2, Pest Master.éeneral, andhra Circle, 'Vijayawada|Regien,
vijayawada, Krishne District,

3. Chief Pest Master General, Andhra Circle, Hydefabad A.P,
4, One copy to Sri. T.N.M.Ranga Rae, advocate, CAT, Hyd.

5. One copy to sfi. N.R.D=varaj, sr. CGSC, CAT, Hvd.

6, One cepy to Library, CAT, Hyd;

7. One spare CODY.
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